
3~ IVrilten Answers t:>EC[l'vtDER Ie 1987 Written Answ!:"rs 4(' 

Pay Scales in Trade Fair Authority 
of India 

*533. SARI C. JANGA REDDY: 
Will the Minister of COMMERCE be 
l'Jeased to state : 

(a) whether the pay scales/DA of the 
Supervisors and Executives of the Trade 
Fair Authority of India have been revised 
for the period 1-8-83 to 31-7-87 ; 

(b) the number of tho~e (i) ~ho opted 
for Centra) GO'l,ernn1cnt pay structure, and 
(ii) who opted to accept the revised pay 
scales and industrial DA pattern ; 

(c) the reasons for not revising pay 
scales/DA of such officers who opted for 
Central Government pay ~tnJC1UI c in accor-
dance with the revi"ton ('f the Central 
Govcrnm.!nt Pay stru,~ture recommended by 
the Fourth Pay CommissIon; and 

(d) when will their pay scales b~! 

revised accordingJy and UJ rC,lrs paid to 

such officers? 

THE MINISTER OF STATb IN THE 
MINISTRY OF COf\.1MERCE (SHRf P R. 
DAS MUNS[) : (a) Yes, Sir. 

(b) On 1 st Augu~t, 19 S 3, the number 
of Supervi~(,r~ and Executive~ of Trade Fair 
Authority of India who opted for pre-reVI-
sed scales (}f ray and DA pattern ba~cd on 
Centra) Government pay structure was 27 
and the number of employees who oprcd 
for the revIsed pay ~cales and indu~trial 
D.A. pattern was 102 The number of 
employees belonging to the former category 
as on 1 st December 1987 is J J. Between 
I st August, 1983 and 1 st December: ] 987. 
two employees bolonging to this category 
retired and 14 nmployee" were promoted 
and automatically came over to the revised 
scales of pay and lndust1 ial D.A. pettcrn, 
as per guidelines issued by Bureau of Public 
Enterprises. 

(c) As the terms of reference of the 
Fourth Pay Commi~sion did not cover 
employees of Public Sector Undertakings, 
these were not applicab1e to them. 

(d) The 11 executives and supervisors 
of TFAI who are st ill continuing on the 
pre·revised scaJes of pay will automatically 
came over to the revised, scaJes of pay 011 

their promotion. Otherwise, their cases wiU 

be regulated in accordance with the decision 
of the Government on the recommenda .. 
tions of the High Power Pay Committee. 

Export Promtltion Bodies 

*534. SHRI MURLIDHAR MANE: 
Will the Minister of COM MERCE be plea .. 
~cd to slate: 

(a) what steps are being taken to make 
the various export promotion bodies under 
hjs M inis.try more accountable to their 
objectives ; and 

(b) whether some of these bodies are 
proposed to be wound up dlJC to their non-
productive performance? 

THE MINISTER O~ FINANCE AND 
MINISTER OF COMMERCE (SHRJ 
NARAYAN DATT TIWARI) : (a) and (b) 
Senior OfTiciah in the Mjnistry of Com-
merce are nominated on the various Export 
Promotion Bodjc~. In order to make these 
bodies accountable to their objectives. a 
constant dialogue is heJd l'ctween the Ex-
port Prol11otion Bodies and concerned 
Senior Otliccrs in t he Commerce Ministry 
This abo helps in the cfIjdent working and 
management of the~e bodic~. 

[ Trall,\/alion 1 

Investment by Financial Institutions 
in l ttar Pradesh 

·535. SHRI HARISH RAWAT : WIll 
the !vt inj~ter of FINANCE be pleased to 
state : 

(u) whether the capital investment 
made by various financia I ins litutions 
under his Mini,try in Uttar Pradesh has 
been very low as compared to the populat-
ion of the State; 

(b) jf not, the percentage of the capi. 
tal jnvestment made in this State to the 
total capital investment in each Five Year 
Plan period by various financial institut-
ions; and 

(c) the steps being contemplated to 
increase the investment by the financiaJ in· 
stitutions in the State? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR· 
DHA NA POOJAR y) : (a) to (c) Tbe 
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Industrial Development Bank of India 
(lOBI) has reported that per capita 
assistance sanctioned by financial institu-
tions in 1986-87 was Rs. 97.40 in 
llttar Pradesh as against the all Jnuia 
average of ·Rs. 114.0 I. It has further 
been reported :hat assi~tance sanctioned by 
financial institution" in Uttar Pradesh incre-
ased from Rs. 108.25 crores in 1977-78 to 
Rs 1 O~O.14 crorcs in 1986-87. Thr share 
of Uttar Pradesh in total sanctions rose 
from 9.4 '!{, to J 3.8 0;., during the same 
period. The percentage share of Uttar 
Pradesh in total assistance sanctioned by 
financial iIl'\titutions rose from 9 67 in the 
Sixth Plan Period (J 980-85) to 12 45 in 
1985-86 and 13.8 in 198(-87 of the 
Seventh Plan. 

Statcwis.c di~tl ibution of a~si~tancc of 
financial in~titlltion~ dcpends upon the 
number of application') for viable projects 
originating from different States l .. ocation 
of unit~ receiving institutional as<;istance is 
determined by entreplcneurs illfct;·alia on 
the basis of re:)()urce ... cndowmcnts of diffe-
rant States, availa!.,jli ty of sk iJled labour, 
power and other infrastructure facilities and 
proximity to market. 

With a view to encouraging industrial-
ir..ation in specified backward areas, insti-
tutions provide financial assistance on con-
ecssional terms to units set up in the back-
ward areas. 

TDBI has also set up a State Level 
Institute for undertaking programmes of 
entrepreneurship development in Lucknow 
during 1985-86 

lEIlglish I 
Outflow of Foreign Exchange 

529S. SHRIMATI PATEL RAMA-
BEN RAMJIBHAI MAVANI : Willlhc 
Minister of FINANCE be pleased to state: 

(a) whether Government are consider-
ing the steps to check outflow of precious 
foreign exchange in the name of agency 
commission to dummy or fictitjous agents; 
and 

(b) if so, the detaUs thereof including 
the proposed penal action to the guilty? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
B K. GADHVr) : (a) and (b) Payment of 
agency commission on exports is regulated 
by Reserve Bank of Jndia. While allowing 
remittance, it is ensured that the payment 
is to be made as per the Exchange Control 
Regulations and that there is necessary 
documentary evidence for the same and that 
the commission being remitted is due to 
the agent on orders actuaUy booked by 
him. Both Reserve Bank of India and 
Government nlaintain full vigilance to pre-
vent ilJegaJ outflow of foreign exchange in 
the name of agency commission and sui-
table action under the provIsions of FERA 
is taken, wherever found necessary. 

Functioning of CCJ&E Office 

5299. CH. RAM PARKASI-I: Will 
the Minister of COMMERCE be pleased 
to state : 

(a) whether complaints of inefficiency 
and malpractices a~ainst the office of Chief 
ControJier of Imports and Exports have 
been leve lIed ; 

(b) if so, the details thereof; and 

(c) the steps being taken to improve 
t he functioning of the OOlee of the Chief 
Controller of Imports and Exports 
(CCJ&E) ? 

THE MINISTER OF STATE IN THE 
MJNISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSl) : (a) Yer. Sir. 

(b) 1 78 complaints were handled by 
the office of the Chief ControJIer of Imports 
and Exports {Hqrs.) during the calendar 
year of j 987 (upto November). A 
meehanisnl operates in the Deptt. to consi-
der such complaints. 

(c) The Organisation has taken several 
steps to implove the functioning of the 
office of CCI&E. A management Study 
Team under the Chairmanship of Commerce 
Secretary was set up to review the structure 
and functioning of the Organisation with a 
view to simplification and streamlining of 
the working of the Organisation. The 
Study Team submitted its reports to the 
Government in JanuarYt 1987. The Study 


